
OPEN CWRT 

4P 

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH, 

ALLAHABAD.  

Dated: iillahabad, the 1st day of August, 2001. 

Coram: Hon"ble Mr. S Dayal, A.M. 

Hon' ble Mr. 'I:. iq Uddin, J .M. 

CI \IL COW HAPT ETI TICK N .83 OF 2001 

IN 

UUGINAL PLICATION NO. 728 CF 1993  

Sant L 1, 
sio S Rein Kishore, 
rio yi lage Gosaura Khurd, 

li

District All a baba d. 

By Ayssate: Sri C. 

. . • Applicant 

Ciapta 

Versus 

enezal Manager, 1. S i S.P. Mehta, 

 

   

rthern Railway Baroda House, 

New Del hi. 

2. S i i. P. Mishra, 

11 visional Railway Manager, 

Northern Railway, 

Allahab ad. 
Respondents 

B A, ocate: Sri A. K. Gaur 

ORDER  

(By Hon i ble Mr. S. Dayal, 4,41/1) 

This Cont 

on the ground of w* 

passed on 10.8.2000 

npt Petition was taken up 

ful disobedience of the order 

directing the respondents 



if a  

to enroll the mane of the applicant on the Live 

Register for Casual abour and consider him for 

the work of casual 1ature and regularisation on 

the b sis of his enrolment in the Register. 

2. 	We find f cm the counter reply filed 

by the learned coun el for the Respondents that 

the n e of the app icant has been enrolled in 

the L ye Register f r casual labour at 5e1.No.169. 

The a plicant has b n assured that he shall be 

calle in future a! and when process is initiated 

for e gagement of c sual labourers on the basis 

of seniority. 

3. 	Thus, the 

has been canplied. 

irection given in the U.A. 

he notices issued are discharged 

and the contempt proceedings closed. 

(RAFIQ DDIN) 
MIRBER(J ) MEM BEd( A) 

Natli/ 


